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proposal for expanding capacity of its
existing smelter at Khetri Copper Complex
from 31,000 tpa to 1 lakh tpa. For this
purpose, the company has commissioned a
detailed feasibility study.

Amendment to mines and minerals act,
1957

3424. SHRI RAMDAS AGARWAL:
Will the Minister of MINES be pleased
to state:

(a) whether Government are contemp-
lating an overhaul of the Mines and Minerals
Act, 1957,

(b) whether the Federation of India
Mineral Industries, New Delhi, have de-
manded simplification of the procedure,
renewal and transfer of leases with a view to
provide greater flexibility to the private mine
owners to feed the domestic industry poised
for greater growth in not too distant a future;
and

(¢) if so, what is the reaction of
Government in this regard particularly
regarding the demand for period of all
minerals the mining lease should be granted
for 20 years and also an early legislation of
amendment of the Act?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAYV): (a) to (¢c) The Government
is considering amendment of the Mines and
Minerals (Regulation and Development) Act,
1957 taking into account the suggestions
received from various State
Governments/Union Territory Federation of
Mining Associations and the Mining Industry
and in the wake of Statement on Industrial
Policy, 1991 and the National Mineral Policy,
1993. As per Section (8) of the Mines and
Mineral (Regulation and Development) Act,
1957 Mining Leases can be granted for a
period not exceeding 20 years.

Gold Mines in Bihar

3425. SHRI S. S.  AHLUWALIA:
Will the Minister of MINES be pleas
ed to state:
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(a) whether it is a fact that some gold
mines have been found in the State of Bihar
in the recent past;

(b) if so, what are the details thereof;

(c) whether Government have star
ted mining in these mines; and

(d) if not, toy when mining activi
ties are likely to be started in these
gold mines of Bihar?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) and (b) Exploration
carried out by Geological Survey of India
(GSI) and Mineral Exploration Corporation
Limited (MECL) in Porojharna block,
Kunderkocha area, Singhbhum District, Bihar
have established a possible reserve of 7741
tonnes of gold ore, of which 3223 tonnes of
gold with an average grade of 4.19 gt gold
and 4518 tonnes with an average grade of
19.49 g/t gold. The ore bodies are highly
erratic in size, shape and grade.

Exploration so far carried out by State
Government of Bihar in Sono Block,
Karmatiya village, Munger district have
indicated low gold values between less than
0.1-1.8 g/t gold. The data obtained so far are
not sufficient to establish reserves.

(¢) No, Sir.

(d) The exploration data obtained
so far are not sufficient to arrive at
conclusion  regarding economic  viabi
lity of the deposits.

Application recommended by Karnataka
for mining lease

3426. SHRI B. K. HARIPRASAD: Will
the Minister of MINES be pleased to state:

(a) whether it is a fact that the State
Government of Karnataka had recommended
to the Centre for approval, the mining lease
application
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of a private sector firm for Iron ore mining at
Ramanadurga for capttve consumption at

their Mangalore Steel
making facility; and

(b) if so, the status thereof?

THE MINISTER OF STATE  OF THE
MINISTRY OF MINES  (SHRI BALRAM
SINGH YADAV). (a) and (b) The State
government of Kama' taka has recommended a
proposal for grant of mining lease  for iron
ore and manganese ore over an  area
of 6.5 Sq.Kms. in Village Ramanadurga of
Bt'L'ry district in favour of M/s.
Jaiprakash Engineering and Steel Co. Ltd. in
Certain clarifications
Mines and Minerals
(Regulation and Development) Act, 1957,
were sought from tha State Government of

November, 1992.
neccessary under the

Karnataka.

TR ¥ wwplaw wanw

3427. ot wrary 87 o Sem
¥ @ W& 9g AR RY FO
F3R

() 71 g &= g f5 qowa
aww § wrpfer watgw 99X AE
% 399w & fEET 3w & faww
&g war fwar o awar §;

(@) Fa1 FF I qATFE F
gawey Agyeq afasti W QW &+

ITAN FE FT A § R

(7) S wwl & A AT
¥ st wv fred ow A & Saw

oiT Hawg T (oY WA (o
v Tz amw ) (F)

[20 AUG. 1993 ]

to Questions 206

@t g v afms w R
aifear  wfaw  durawt & mamET,
® wEfar A oywey § gAR
Ararew, 99 w9 Aw A wiEfar
g aqT guw AR FEHIET WY
wrfas 21

(@) 19aF wSH WFTC  wW
Fow ¥ foqwme &1 ¥AW F
ux fn smaifa fage 9@ wafw
mﬁrﬁﬁmgl TTE  FATAT,
THITA F JF WA G I FT WA
gﬂ*%ﬁmu‘hfaﬂﬁmw
|

(Tr) frest ox av & r0q &
M srgfew da wmahn (Ao,
HAredfro) gror fod o wdww ¥
BALITT, AAUT F wEAT dqqT W
de faper 3| = g, wwdw
aﬂrﬁ'ﬁi !TEI'W (W‘}OQ{TOW‘QO)
g7 frT TR EAEU ¥ Gataey
T % 93T fa # fevarge gl &1
qHT ST AT |

aevm ® afl w1 o wmR gg
%rawﬁwrﬂm

3425. =t WrOw fRg W d@veet :
R gW AET AT FqA AT FA
T fiF -

(%) wawr 1waq § et
F OqT GWA T UF ARV FAA
Fr fa=re @ 2

(a) afz &, av aw@adt sy
LALE ¥

() MW FE TER T W
Ty ¥ q9qq a9 g U9 &
F fod #12 A gar€ & A

(w) aofg &, av ===y sqlRy
oqr i’



